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SRDEB

cP 101s/l&BP/NCLT/VB/MAlV2017

The Couns€l appeadng on behalf of the Committee of Creditors has mentioned that

this Bench passed an order on 13.11.20'17 for replacement of Interim Resolution Professional

with Resolution Professional but that order, the Registry not being able to trace it out so far,

he says, intimation has not gone to IBBI for recommendation oI the name of the Resolution

professional.

In view of the submissions made by theCounsel appearing on behalf of the Committee

of Creditors, when this Bench enquired about this issue, the Registry has confirmed the

information given by the Counsel appearing on behalf of the Committee oI Creditors saying

that the Registry could not trace out the said order despite the ReSistry made all efforts to

locate that order.

In the light of this factual aspect, for the Resolution of the Committee of Creditors is

on record reflecting the approval for replacement of the IRP namely Mr. Adesh Kumar Mehta

with RP namely Mr. Arun Kumar (Registration No.DBIflPA-003,4P-N00030/2017-18/10230)by

the Committee of Creditors, this Bench hereby has given directions to the Registry to

communicate to IBBI for recommendinS the name already suggested by the CoC and place

before this Bench within 10 days hereof

V. NALLASENAPATHY
Member(Technical)

B. S. V. PRAKASH KIJMAR
Member 0udicial)
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